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. Email JudiciMm

Subject :- Order dated 29/05/2023 passed in Original Application No. 357/2023 P.S. Saboo Applicant
Versus Union Territory of Andaman & Nicobar Islands Respondent for your kind perusal & necessary

action.

From : saboo aicro <saboo.aicro@gmail.com> Thu, Jun 22, 2023 05:49 PM
Subject : Subject :- Order dated 29/05/2023 passed in Original Application No. 357/2023 o
P.S. Saboo Applicant Versus Union Territory of Andaman & Nicobar Islands 21 attachment

Respondent for your kind perusal & necessary action.
To : Judicial Section <ngtjudicial-kolkata@gov.in>

Respected Sir,
In response to your mail I am sent some information is attached herewith .
Thanking You,
With Regards
P.S.SABOO
ANDAMAN.

National Green Tribunal - 2023.docx
3MB




: &

To,

Hon'bleMr. Justice Adarsh Kumar Goel,
Present Chairperson,
National Green Tribunal

Faridkot House, Copernicus Marg,New Delhi - 110 001.

Subject:-Grievous complaint / legitimate grievances against the ruthless, adamant and
arrogant devastation of the Ecological Biosphere/ green environment,
comprising of centuries old green belt and various plantations, executed by
the forest department, for the past several years, involving precious funds,
granted by the Ministry of Environment & Forests/ MHA/Central/All
Developmental Schemes/Smart City Project, etc from the year 2017 some of
the officials are been deputed/transfer from New Delhi to these precious
Islands namely Shri. Chetan B Sanghi (IAS) &Shri. JitendraNarain, IAS Ex -
Chief Secretaries, A & N Islands, Shri. SuneelAnchipaka (IAS), Ex- Deputy
Commissioner, South Andaman as well as Ex-Secretary, Municipal Council,
Port Blair on the above official tenure period highly made damages to our A &
N Islands for obtaining high level corruption without obtaining environmental
clearance, as a requisite procedure for execution of undertaking any
developmental construction activities, thereby damaging the fragile eco-
system, in the highly sensitive coastal regulation Zone, in utter violation to
the Master Plan, as well as the instruction and directives of the GOI and the
Hon’ble Supreme Court of India, towards preservation of the fragile Eco-

system — Reg.

Hon’ble Sir,

With reference to the above mentioned subject it is highly ridiculous,
ironical, pathetic, disgusting, abysmal and disasterous to observe that although there is
huge cry and revolt all over the world towards preservation of the fragile ecosystem of

the Mother Nature, the reverse is happening in these remote islands, endowed with

pristine Mother Nature.
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In this context it is completely disheartening to observe that the A & N
Administration, in the name of development, is completely ruining the pristine mother
nature, out of lust and greed, in the name of development, by completely destroying the
evergreen fragile ecosystem and the declared biosphere, of these Islands, wherein a huge
amount of evergreen trees as well as the vegetation, has been destroyed and devastated
ruthlessly, without obtaining necessary environmental procedural clearances from the

Ministry of Environment and Forest and the Govt. of India.
Contd...2/-
9

Thus under the prevailing circumstance, your kind intervention into the matter of
destruction, devastation and destroying of the evergreen vegetation in the highly
restricted CRZ Biosphere Reserve, needs to be condemned, depicting the previously
existing evergreen cover and the devastated present position. Hence I am mentioning
herewith an examples of illegal activities occurs in the period or tenures of officials
namely Shri. Chetan B Sanghi (IAS) &Shri. JitendraNarain, IAS Ex - Chief Secretaries, A
& N Islands, Shri. SuneelAnchipaka (IAS), Ex- Deputy Commissioner, South Andaman as
well as Ex-Secretary, Municipal Council, Port Blair had been made their own will & wish
without obeying any Hon’ble Courts orders and submitting a few facts for Hon'ble Sir

. for kind information with the request to pass necessary directions / orders to the
authority concerned for a proper impartial inquiry in a time bound manner. Some

details & Photographs are given below as point wise.

Point No. 1:-
It is to inform you that the A & N Islands as No doubt the Governmentof India

provides sufficient money for the development of Andaman and Nicobar Islands but
still the peoples of Andaman are denied basic facilities. And the reason behind is the

high rate of corruption in the Andaman and Nicobar administration.

I am surprised why the local media and local leaders don't raise their

voices against corruption. Many corruption cases are either pending in the Anti-
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corruption unit of Andaman and Nicobar administration or pending in the office of
CVO i.e. Chief Vigilance Officer. Till date I have not heard either the Anti-corruption

unit or the office of the CVO taken action against any bureaucrats.

Almost in each and every department under Andaman and Nicobar administration
large scale corruption is taking place. People who obey the rules and who are honest
are being harassed and the people who violate rules do corruption are pampered by
this administration. The bureaucrats are very easily in nexus with broker’s brake and
frame law. Encroachment is done under the nose of revenue development but no
action. Whenever complaints are given regarding enchantment revenue
development including DC, Tehsildar, RI, Patwari turns a blind eye. Overall I want
‘ to say development is impossible till the corruption in Andaman and Nicobar
islands is not curbed. Government of India should give preference to all the
representation given by the general public regarding the issue of corruption or else
the crocodile of corruption in nexus with brokers of corruption will not allow
development in Andaman and Nicobar islands.

Contd...3/-
3.

Necessary documentary is given below

AaN Administration draws up ambitious plan for
investment of Bs. 33.500 crore 1o develon islands
Fish

Airways, mmw Rpadwav » Ports, Bﬁdw, Power, Trantpom Tour‘l
‘ sectors set vitness discernibl : r

Primne bt a% M
d—p.-dm Sy segres o e o o Pobarn * e Berbandl B
D B i T rw wab B Areweabom bm Lormtete Ersmre o Aty e Vo Peanieiviey wemet o yEmmnn syniwon bo Fure Biasy
LT ST BRGSO T T AR SV Y T -t 5 i [ Adrarmiedpesd Mres e womde PAEgaL A et dor & Wineob
e ot Beemm b IOI, ik T T B e Somn Ewwem prepared o gpengors
et - e e ¢ ERGm gy ool m-l .
B ] par e graees fm . o W IT W wiramn D08 e bneirmtondt gy remeiend .
mo WDIM A LE e e wrmE AL b ot NE4 s mmll”. s R e l"'er“ MR R wonss Lo
by insyi S A S i i iy Crmgrrmrm wenaw wf ebdgs v Ao Wwads o St s W B wmea hocin B ot ot
v o whew ARG cemens, the A @wimiscoatiim bas i e Rnmdeavady gy e u-n T e ARwrstisted
B et bl w-!"l.ll MMW AR ho Bavemwtedd hi g Bastmend e ) B vawmtamwmt S e el
o o nt Mo Bt conren.. fan - M phitinsag
Wk m

ot e
ot gl Banbe andt ooy o P o Shog sl ropmigirngs
Ve , i i B u o B B Juan Doy
#

o
Y S Py W

s By Swn EEamiag Haeheor
di s baiBbexen b Erworge o NhnBis
e lﬂ'ﬁ'ﬁ.l“ AT Al B A wat rwmw’ywxﬂ ALY e
lna o e P Mt ww awhd - o EWT
o> Doggpotiad S pivves iy 8 M‘-Nﬂ SN R «mlmuvl«w .l-vuu 4545 AR A btr we prbieaalmeomisetor fulvin wpof) pdpadeony - Ay Renaet EARY
Retar B AR, Ay Wb
‘.«mu-.w- i Bin AT Banw o B mm

g ok evebia e s worenrn b e o gt g
TR ABar e Terae z e e B R oy
Five T A‘(muu-mun e i Ban o L mdee thia. Electeie Buavn & %leey e €, W A Ay Ty Saaw flamae, bty vl e e

- i e iR e e Bk oy gpeons Cnatéie pmneen KRS RO Lo
mf“‘—‘ St e WaEh A OO o Fivemat w T mo B ko b Feveos Pardive
el ool e Pty YT S Fadon e b, S A iucou A Mg an® s A, -u-o.mn
foirad sl pegior Pt e i ey Pl ochtiyred ”nm Jramepat e A o pncuved wmdor  securbey by belng Prigre
wStbmaed Semuwat w6 We. 174N crasres Pty P At et 3 el g wigh IR

. “ A Bre wavedmk S @en b B Srimw ol Wn, 8T

Rt Vo B e Ten Beecwns grEasmd Fie BN aRer  wraens dm BEmatab.
Aane e apade AN -nuomm-- ey’ g -.,.n. e et M e A o e g Bnds B Ao Pon ke A dED B mmam Bl e b SR Mwlmm«m“ Betmu, » greee
Daw Chvmut Bibgsbean Bulandd mardes PEF Sandn. Tomobur Wmn Wewm s vwbeg s o ﬂ-u‘t' Woatwr Eabe ot Flat Bay amd Siggighont.  ewbmane S &6 Ai‘-‘-“(ml”“‘

POINT No. 2.:-

It is to bring to your knowledge that High level corruption taking place in Deputy

Commissioner Office, South Andaman District under A & N Administration as the
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Government of Indian paid huge compassion to the people's whose paddy land

gone submerged during 2004 Tusamani.

Now again earth filling is conducted and the revenue department gone blind eyes of
the officials of Andaman & Nicobar Administration. In further in case once again
unfortunately Tusamani will come again Government will have to pay huge

compassion. Very easy to understand about the brain child act.

With the collaboration of Deputy Commissioner Office in between few corrupt

officials of revenue department and real estate agents.

It is our request from the general public of these Isles that the Authority @ should
c immediately stop such earth cutting and earth filling at Port Blair, Andaman District.
So as we can get save our lives in Andaman District.

Necessary some photographs are given below.

Photographs of paddy land gone submerged during 2004 Tusamani Area

ways in between Garacharama to Sippighat

Contd...4/-
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POINT No. 3.:-

It is to bring to your knowledge that High level corruption taking place in Deputy
Commissioner Office, South Andaman District by Earth cutting of hilly land and
earth filling in natural drain and paddy land for the purpose of converting hilly and
paddy land to mass house site is illegal under A & N Administration under A & N
Administration. With the collaboration of Deputy Commissioner Office in between

few corrupt officials of revenue department and real estate agents.

.It is our request from the general public of these Isles that the Authority @ should
immediately stop such earth cutting and earth filling at Port Blair, Andaman District.
So as we can get save our lives in Andaman District? Some Picture of huge hill
cutting under ChouldariPanchayat stop immediately and take action against the

responsible people's both in office and real estate agent.
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Contd...5/-

‘ POINT No. 4:-
The great realty scam saga sale, resale of Govt. Land takes menacing shape of
rampant encroachment of Panchayat land at Hasmatabadvillage under Gram

PanchayatWandoor.
Respectfully, I put forward the facts to the interest of general public

and belated action taken by officials of A & N Administration under Revenue
Department and officials of Gram Panchayat for Rampant encroachment of
government land, especially in rural hamlets of the islands is increasingly becoming
a challenge for the District Administration as they are struggling to deal with the
menace. Despite claims of the Revenue department that regular eviction drives are

being carried out, there is no end to the encroachment of government land. While at
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one hand, the Revenue department claims to conduct regular eviction drives,
sources told to our organization that few officials of the same Revenue department
are working hand in glove with the land mafia to first get the government land
encroached and then sell the land to poor innocent people. There have been stories
roaming all around about illegal encroachments and sale of Panchayat,/ government
land by a land mafia with the support of revenue officials.

One such example of illegal encroachment and sale of government land, Mr.Adhir
Das, Pradhan, Gram Panchayat, Wandoor told to our organization that the Wandoor
Gram Panchayat has submitted letter to the Chief Secretary of the Administration
complaining about one Mr.GopeshBiswas who has allegedly occupied land
belonging to the Wandoor Gram Panchayat in an illegal manner and selling the land
to poor innocent people. In his letter, the Pradhan, Gram PanchayatWandoor has
alleged that Mr.GopeshBiswas, R/o Bhatubasti has illegally occupied massive govt.
revenue land at survey No. 100/P under Hasmatabad village under Ferrargunj
Tehsil. During the year 2017-18, he has sold the Govt. land to few villagers on the
pretext that the land is a private property and he is the lawful occupant of the land

and possesses all the valid documents/license of the land.
Contd...6/-
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But, after a few years, the Tehsildar, Ferrargunj issued notices to all those who have
purchased the land from him asking these people to vacate the illegal encroachment
of Panchayat and revenue land. It is only after receiving notices from the Teshildar, -
these people came to know that the land they have purchased from
Mr.GopeshBiswas is actually Panchayat land and they have purchased illegally
occupied land. Around 1.00 hectares of land has been allotted in favour of Gram
PanchayatWandoor vide Order No. 1028 dated 13th October 2022. After knowing the
facts that they have been duped, 4-5 villages have filed complaints before the
Hon'ble Court and subsequently four FIRs have also been registered against
Mr.GopeshBiswas. However, the victims have been complaining that the

Humfrygunj Police have been deliberately delaying the investigation process.
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Meanwhile, Mr.GopeshBiswas had also approached the Hon'ble Court of Civil Judge
(Sr. Division), Port Blair and had filed Title Suit No. 62 of 2022 by suppressing the
facts that he hails from a financially poor background having encroached upon a
govt. land at Hasmatabad and sought regularization of the encroached land. The

Hon'ble Court vide Order dated 21/09/2022 considering the affidavit filed by him

directed to maintain status quo over the suit property till disposal of the suit.

Furthermore, the Pradhan, Wandoor has alleged that Mr.GopeshBiswas has been
acting as a land mafia and by misguiding and manipulating the innocent people has
sold the Govt. land at a price ranging from Rs 2 lakh to Rs 3.5 lakh. Mr.GopeshBiswas
obtained a stay-order on the land from the Hon'ble Court and is now himself violating

the Court order by constructing structures on the encroached Panchayat land.

In fact, the actual conspiracy is hatched by the Revenue officials and the might of
the land mafia is used for just encroachment and fencing of the government land.
The Revenue officials on the ground with the blessing of his senior officers would
mark the land and land mafia then go ahead encroaching upon the land. They even
verbally declare the land as private property so that the land can be sold to innocent
people. All those people who have purchased the government land now know that
they will never get the patta of the land and have been pleading with the authorities

. to get their money back.

Contd...7/-
-

PHOTOGRAPHS SHOWS RAMPANT ENCROACHMENT OF PANCHAYAT LAND AT
HASMATABAD VILLAGE UNDER GRAM PANCHAYAT WANDOOR
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POINT No. 5:-
‘\ Invitation to Man Made Disaster and Disaster Looming Large by Rampant hill-

cutting exposeshundreds of families in Nayasher region to danger.

Rampant earth-cutting by land dealers engaged in land potting for
sale has made the Nayasher region in South Andaman extremely vulnerable to
landslides and flooding. This has put the lives of hundreds of families living in low
laying areas in this region in danger. What is more bothersome is the encroachments
of natural drains leading from the nearby Vasundhara Dam up to the sea. The earth-
cutting and filling work has created such a disturbing situation that almost all the
natural nallah/drain paths leading from the dam upto the sea have been encroached

and levelled. The situation is so alarming that in the event of continuous rain, the

‘ water from the overflowing dam is denied its natural flow path to which will result

lead to massive flooding.

In this context, it is to be reiterate that Mr.Dulrab Das, Pradhan, Gram
Panchayat, Guptapara told our organization that the massive hill-cutting in this
region is posing a serious risk of flood-like situation in villages like Manglutang,
Humfrygunj, Wandooor and Guptapara. This region is already prone to flooding
and during incessant rain the water released from the Vasundra dam combined with
incessant rain water leaves the entire low laying region flooded. Now with such a
massive earth cutting and encroachment of natural paths (nallah) by the land dealers
there is no path left for the water to flow down up to the sea. This will bring a lot of

devastation to the nearby villages during incessant rain. The people of these areas
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have to face a lot of hardships, even have to be shifted to nearby schools or
community halls. During calamity, these land brokers are seen nowhere. They are
here just to make profit and once all the plotted land is sold out, they will disappear.
Contd...8/-
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“It is only the PRI members and the local residents of this region who will come
forward to help the villagers in distress”, The authorities concerned as per normal
practice in the event of overfilling of the dam during raining season, APWD officials
alert the nearby villagers before releasing water from the dam, said the Pradhan and
requested the administration to involve the Panchayats before issuing clearance to
' private or government projects in such areas so that the Panchayat can make it sure
that the earth-cutting work will have no negative impacts on the villages. Such
indiscriminate earth-cutting in the name of development is nothing but inviting

man-made disasters, said a distressed Pradhan. Requisite photographs also enclosed

for your kind perusal.

PHOTOGRAPHS SHOW DISASTER LOOMING LARGE BY RAMPANT HILL -
CUTTING EXPOSE HUNDREDS OF FAMILIES IN NAYASHER REGION TO
DANGER.

POINT No. 6:-

Indiscriminate felling of mangrove trees at Mayabunder under N &

M Andaman District.
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Respectfully, I put forward the facts to the interest of general public and belated
action taken by officials of A & N Administration that the indiscriminate cutting of
mangrove trees in the Mangrove Interpretation Centre at Mayabunder to lay electric
poles has drawn the flak of environment experts. The mangrove trees have been
felled by the Department of Electricity department, Mayabunder in N&M Andaman
for installing electric lines, right under the nose of the Forest department. According
to a local, the Mangrove Interpretation Centre, Mayabunder. Opp. Helipad is a
popular tourist spot with scores of tourists visiting this centre to enjoy the greenery
and mangroves. But recently, in order to save a few meters of electric lines, the
Electricity department laid electric poles to carry electric lines in between mangroves

and jungle trees by felling mangroves.
Contd....9/--
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In this context, it is to be reiterating that a healthy mangrove in the
coastline acts as a barrier protecting the shoreline from natural calamities like
tsunami & flooding. Mangroves also act as nurseries for a wide range of marine
species. Governments throughout the world have been taking extra initiatives to
protect mangroves. But unfortunately, for authorities in the islands, protection of
mangroves comes as the last priority. Instances of destroying mangroves in the
islands have been reported on many occasions in the past, but absence of strict action
has encouraged people to destroy mangroves unchecked. The cutting of mangroves
for laying of electric lines is one such example; mangroves are being destroyed by
encroachers as well as government departments. Our organization has been tried to
contact officials of Electricity and Forest departments to seek their comments. But

they could not be contacted.

PHOTOGRAPHS SHOW INDISCRIMINATE FELLING OF MANGROVE TREES
AT MAYABUNDER UNDER N & M ANDAMAN DISTRICT
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Point No. 07 :-

I am submitting a few facts for Hon'ble sir kind information with the request to pass

necessary directions / orders to the authority concerned for a proper impartial
inquiry in a time bound manner. It is a fact and matter of record that a huge amount
(crores of rupees) was incurred in constructing High Mast Flag hoisting (near Govt.
Press) no tender /quotation notice was published in the “The Daily
Telegram”/Local newspaper for the same. Not got any approval from the
environmental concerned. The Secretary PBMC, in violation to the GFR and without
taking any prior approval from the Competent authority in regard to sanction of

funds

Contd...10/-
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for constructing the High Mast Flag hoisting (near Govt. Press) had purchased
materials and awarded the construction work to the supplier /contractor of his own
choice in ex-orbitant rates after an under hand dealing. It is evident from the afore
stated facts that the Secretary, PBMC had violated GFR in regard to purchasing of
materials for construction of High Mast flag hoisting (near Govt. press). It appears
that there was some kind of underhand dealing with Secretary, PBMC / Contractor
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/Supplier, which needs proper inquiry to reveal the truth. A through inquiry is to be

made in this matter from the agency concerned under the Ministry of

MHA /CBI/Others.

Hence to epitomize further, it is requested to intervene into this matter on emergent
priority basis, in the best interest of natural justice and initiate appropriate action
against the offenders, i.e. the A & N Administration, as early as possible and provide
relief to the citizens of these remote and isolated Islands and save them from the
atrocities of the higher bureaucrats, who are enforcing restrictions on the general
public, whereas they themselves are violating all the directives of the GOI and the

Hon’ble Supreme Court of India.

Thanking you in anticipation, for speedy and justified action, for
prosperity and safeguarding the fragile eco-system of these beautiful incredible and

benevolent Islands.



